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Shri R .fluthuraman

DATE OF DECISION 15,2.1991.

Applicant

Applicant present in person. A«i^(®50®{«feixtib)e)®©tkioij€x(^)
Versus

Chief Secretary, Delhi Admn. Respondents

fOrs.Ashoka Jain Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K^KARTHA, UICE CHMIRMAW(3)

The Hon'ble Mr. D.K.CHAKRAI/ORTY, n£(^1B£R(A)

1. Whether Reporters of local papers may be allowed to see the Judgement

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement

4. Whether it needs to be circulated to other Benches of the Tribunal ?/

JUDGEPIENT

( DUDGEflENT OF T HE BENCH DELIUEREO BY HON'BLE
MR. O.K.CHAKRAUORTYj F.EhaER)

The applicant is a Stanagrapher Grads III uorking

in the sffice tf ths Presiding Officer, Industrial Tribunal

and Labour Courts. Ha has earlier worked in the sffice

«f the Lt.GBusrnor, Delhi from 1980 t@ 1985. In this

applicstien filed under Section 19 tf the Administrative

Tribunals Act^ 1965, he has prayed that the respondents be

directed to expunge the remtt'rks in his Annual Confidential

Reports for the period 25.7.80 to 31.12.85 written by

Shri Israr Ahmed as they wars net reyieued and if at all

reuieued, reviewing was dane by outsiders.

2. We have gone through the recarda of ths case and

have heard the applicant in persen and the learned counsel

(if the resp®ndents. Ne adverse remarks have^baan cemmunicated
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to the applicant at any paint ef time and,the re fare,

the questian of expunging theni dees not arise. The

applicant stated during the hearing of the case that

he had come acress the assessment made about him

during the years 1960 t© 1965 uhile typing out some

notes in some context and t hat he n®ticod that his

Qverall assessment is "Average" and n©t "GGod" ar

"Very Geod". In case an efficsr is graded as

"Auerage", it does net mean that it am®unts te

adverse remarks. There is no merit in the present

application and the same is dismissed. There uill

be n® srder as t® cssts.

( P.K.KARTHAV)( O^K.CHAKRAl/DRTY) ( P.K.KARTHAV)
|¥1E(v1BlR chairman


